CITY CIVIL COURT

Office of the
City Civil Court
Bengaluru
28d January 2021

No. ADM-1(A)/01/2021

NOTIFICATION

1. Government Notification No. LAW/LCE/73/2019 Dated 31.12.2019.
2. Government Notification No.LAW/73/LCE/2019 Dated 02.11.2020.
3. The Hon’ble High Court of Karnataka Notification hearing No. GOB(I)
1/2020 Dated 17.12.2020°
4. The City Civil Court Act, 1979
5. This Office Notification No.ADM-I(A)/812/2020 Dated 22.12.2020
along with Annexure I to VI
6. Office Note and Orders of Hon’ble Prl. City Civil & Sessions Judge
Dated: 31.12.2020..
ek kR kAR
In Exercise of powers conferred under section 5(2) of Bengaluru
City Civil Court Act, 1979 for administrative purpose, the cases as
mentioned in Annexure ‘A’ & ‘B’ are hereby withdrawn from the file of
LXXXII*Addl. City Civil & Sessions Court (CCH-83) and LXXXIII Addl.
City Civil & Sessions Court (CCH-84) respectively and are transferred to
the Courts as mentioned below for disposal in accordance with Law.

&t Transferor Court Transferee Court Cases to be
_No Transferred
LXXXII Addl. City Civil & | LXXXIV Addl. City Civil & | Annexure ‘A’
1. Sessions Court (CCH-83) | Sessions Judge (CCH-85) | S1. No. 1 to 10
LXXXII Addl. City Civil & | LXXXV Addl. City Civil & | Annexure ‘A’
2. | Sessions Court (CCH-83) | Sessions Judge (CCH-86) | SI. No. 11 to 20
3 LXXXII Addl. City Civil & | LXXXVI Addl. City Civil & | Annexure ‘A’
< | Sessions Court (CCH-83) | Sessions Judge (CCH-87) [ SI. No. 21 to 35
LXXXIII Addl. City Civil | LXXXVII Addl. City Civil | Annexure B’
4. & Sessions Court & Sessions Judge Sl. No. 1 to 35
(CCH-84) (CCH-88)
| LXXXIII Addl. City Civil | LXXXVIII Addl. City Civil | Annexure B’
' 5. | & Sessions Court '8 Sessions Judge 'Sl. No. 36 to 45
(CCH-84) (CCH-89)
LXXXIII Addl. City Civil | LXXXIX Addl. City Civil & | Annexure B’
6. | & Sessions Court Sessions Judge 31. No. 46 to 60
(CCH-84) (CCH-90)

The case numbers which are wrongly mentloned in the original
Annexure I to VI due to typographical error and notified for transfer vide
Notification at S1.No.5 shall be read as the Case numbers as mentioned
in the Annexure 1A, IIA, IIIA, IIIB, IVA, VA & VIA.

The words “The courts from which the cases are transferred as
noted above need not issue fresh Court Notice to both the parties and
their counsels notifying transfer of cases” in the Notification at SL.No.5



shall be read as “The courts to which the cases are transferred as noted
above need not issue fresh Court Notice to both the parties and their
counsels notifying transfer of cases”.

The courts to which the cases are transferred as noted above need
not issue fresh Court Notice to both the parties and their counsels
notifying transfer of cases.

The cases which are listed for transfer from CCH-83 and CCH-84
shall be called on the regular hearing dates before the Presiding Officers
of newly created six dedicated Commercial Courts.

This Notification shall come in to force with immediate effect.

BY ORDER OF THE
PRL. CITY CIVIL & SESSIONS JUDGE

d \ Mll
Registrar

.. -City Civil Court
Bengaluru

Copy for kind information to:

The Hon’ble Presiding Officers of CCH-83 / CCH-84 /| CCH-85 / CCH-86
/ CCH-87 / CCH-88 / CCH-89 / CCH-90

Copy To:

1. The President, Advocate Association, Bengaluru.

2. The Vice President, Advocate Association, Mayohall, Bengaluru.

3. The Assistant Registrar / Court Manger, City Civil Court, Bengaluru.

4.~The Software Technician, Bengaluru Urban, City Civil Court, Bengaluru -
with a direction to web host the Notification.

5. The Sheristedar, Civil Scrutiny / Civil Pending Branch, City Civil Court,
Bengaluru.

6. The Pending Clerks of CCH-83 / CCH-84 / CCH-85 / CCH-86 / CCH-87 /

" CCH-88 / CCH-89 / CCH-90.
7. Notice Board of the concerned Courts.
8. Notification File.
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Annexure-I
The list of cases transferred from CCH-83
to Commercial Court CCH-85

3(15' ORIGINAL CASE NUMBERS TO BE CORRECTED AS
| | COM.A.S.NO.95/2019 COM.A.S.NO.195/2019 (OLD
(OLD A.8.NO.56/2019) A.S.NO.56/2019
, | COM.A.S.NO.94/2019 COM.A.S.NO.194/2019 (OLD
(OLD A.S.NO.57/2019) A.S.NO.57/2019)
ALLOTED TO CCH-83 BY
3 | COM.0.S.NO.6506/2019 SEPARATE NOTIFICATION
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Annexure-II
The list of cases transferred from CCH-83 to
Commercial Court CCH-86
3(15- ORIGINAL CASE NUMBERS TO BE CORRECTED AS
1 | COM.O.S.NO.3606/2019 COM.EX.NO.3606/2019
2 | COM.0.S.NO.8058/2018 COM.0.8.NO.8058/2019
3 | COM.0.8.NO.2233/2019 COM.EX.NO.2233/2019
COM.0.8.N0.441/2019  (OLD
4 COM.0.S.NO.441/2018 0.8.N0.175/2019)
5 COM.A.A.NO.241/2007 COM.A.A.NO.214/2007
6 COM.EX.N0.9235/2018 COM.0.8.N0.9235/2018
7 COM.A.A.NO.301/2017 COM.A.A.NO.301/2007
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Annexure-III
The list of cases transferred from CCH-83 to
Commercial Court CCH-87

g’g' ORIGINAL CASE NUMBERS TO BE CORRECTED AS

COM.EX.NO.1067/2019

1 | COM.EX.NO.16067/2019 (REPEATED IN SL.NO.317)

COM.A.8.NO.185/2019 (OLD

2 COM.A.S8.NO.102/2019 A.S.NO.102/2019)

COM.A.S.NO.191/2019 (OLD
3 COM.A.S.NO.105/2019 A.S.NO.105/2019)

4 COM.EX.NO.2374/2019 REPEATED IN SL.NO.537 & 540 OF

ANNEXURE-II
5 COM.0O.S.NO.7957/2019 TRANSFERRED TO CCH-18
6 COM.0.8.NO.2841/2017 TRANSFERRED TO CCH-18
REPEATED IN SL.NO.131 OF
T COM.0.5.NO.8131/2019 ANNEXURE-I
REPEATED IN SL.NO.450 OF
8 COM.A.A.NO.36/2018 ANNEXURE-II
g COM.A.5.NO.173/2019 CCH-84
T s ALY
plC CCHE3
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ANNEXURE-III

Given Case No.

Com.0O.5.|3603/2007

Com.0.S. |1698/2019

Com.O.S. |8793/2014

Com.0.S. [685/2013

Com.0.S. |5649/2019

Com.0.S. |8126/2018

Com.O.S. |3549/2016

Sheet]
Corrected case no.
Com.O.S. 3603/2017
Com.O.S. 1698/2018
Com.O.S. 8799/2014
Com.O.S. 1685/2013
Com.Q.S. 5643/2019
Com.Q.S. 8126/2015
Com.Q.S. 3549/2019
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ANNEXURE-IV

Com.O.S. 884/2019 Com.0.S. 8841/2019
Com.O.S. 8005/2018 |Com.Q.S. 1005/2019
com.Ex. 2659/2018 |com.Ex. 2659/2019
com.Ex. 1899/2019 |com.Ex. 1859/2019
Com.A.S. 103/2012 Com.A.S. 103/2015

Com.Q.S. 8265/2019 |Com.O.S. 1265/2019
com.Ex. 2198/2018 |com.Ex. 2198/2019
com.EX. 559/2018 com.Ex. 559/2019

com.Ex. 6563/2019 |Com.O.S. 6563/2019
Com.Q.S. 17538/2019 |Com.O.S. 1753/2018
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ANNEXURE-V

Com.OQ.S. 4222/2018 Com.0.S. 4222/2016
Com.O.S. 4719/2019 Com.0O.S. 4791/2019
Com.0.S. |2846/2019 |Com.O.S. |2844/2019
Com.Q.S. 6429/2018 Com.Q.S. 6429/2019
Com.A.S. 3/2007 Com.A.S. 3/2004
Com.A.S. 263/2016 Com.A.S. 263/2018
Com.Ex. 2529/2019 |Com.O.S. 2529/2019
Com.EX. 0056/2019 Com.Ex. 1056/2019
Com.Ex. 2856/2019 Com.ExX. 2876/2018
Com.Ex. 3668/218 Com.Ex. 3668/2018
Com.Ex. 0944/2017 |Com.Ex. 1944/2017
Com.EXx. 182/2008 Com.Ex. 182/2018
Com.EXx. 2708/2006 Com.Ex. 2708/2016
Com.Ex. 942/2019 Com.Ex. 942/2017
Com.O.S. 6599/2019 Com.Q.S. 6599/2016
Com.O.S. 8520/2010 |Com.O.S. 8520/2016
Com.O.S. 2311/2018 |[Com.O.S. 2311/2019
Com.0.S. 6216/2017 Com.O.S. 6216/2019
Com.0.S. |[5558/2019 |[Com.O.S. |5558/2016
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ANNEXURE-VI

Com.O.S. 7930/20192 |Com.O.S. 7930/2018
Com.A.A. 492/2016 Com.AA. 292/2018
Com.A.A. 149/2016 Com.A.A. 144/2016
Com.AA. 36/2017 Com.A.S. 36/2017
Com.Ex. 4094/2019 Com.Ex. 4094/2018
Com.Ex. 1862/2019 |Com.Ex. 1862/2017
Com.Ex. 360/2019 Com.Ex. 360/2017
Com.Ex. 4035/2018 |Com.Ex. 4085/2018
Com.Ex. 087/2019 Com.Ex. 1087/2019
Com.EX. 8618/2018 |Com.Ex. 618/2018
Com.Ex. 955/2018 Com.Ex. 2955/2018
Com.Ex. 1512/2019 |Com.Ex. 1512/2018
Com.Misc. |658/2014 Com.Misc 658/2004
Com.Misc. |12/2012 Com.Misc. |21/2012
Com.O.S. 7930/2019 |Com.O.S. 7930/2018
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CCH-84
ADDITIONAL LIST OF COMMERCIAL CASES IDENTIFIED
FOR TRANSFER
SL. NEXT
NO CASE NUMBERS HEARING STAGE
DATE
1 | COM.A.A.NO.291/2018 [06.01.2021] HEARING
2 | COM.A.A.NO.169/2019 (02.01.2021| HEARING
3 | COM.A.A.NO.170/2019 (02.02.2021| HEARING
4 | COM.A.A.NO.172/2019 [01.02.2021| HEARING
5 | COM.A.A.NO.173/2019 |25.01.2021| HEARING
6 | CON.A.A.NO.174/2019 |02.02.2021| HEARING
7 | COM.A.A.NO.272/2019 (16.02.2021| HEARING
8 | COM.A.S.NO.95/2016 |18.01.2021| ARGUMENTS
9 | COM.A.S.NO.26/2017 |01.01.2021| ARGUMENTS
10| COM.A.S.NO.154/2017 |07.01.2021| ARGUMENTS
11|{ COM.A.S.NO.163/2017 |05.01.2021] JUDGMENTS
12| COM.A.S.NO.117/2018 |07.01.2021] SUMMONS
13 | COM.MISC.NO.1070/2003 [15.01.2021| SUMMONS
14 | COM.MISC.NO.475/2017 |06.02.2021| EVIDENCE
15 | COM.0.S.NO.6563/2013 |30.01.2021| EVIDENCE
16 | COM.0.S.N0.1583/2016 |13.01.2021| EVIDENCE
17 | COM.0.S.N0O.3932/2017 (07.01.2021| SUMMONS
18 | COM.0.S.N0O.3983/2017 (18.01.2021| HEARING
19 | COM.0.S.NO.4703/2018 [08.01.2021| EVIDENCE
20 | COM.0.5.NO.6886/2018 |05.01.2021| EVIDENCE
21| COM.0.S.NO.7289/2018 [07.01.2021] SUMMONS
22 | COM.0.S.NO.1265/2019 [02.01.2021| HEARING
" LISTOF
23 | COM.0.S.NO.4998/2019 |08.01.2021| WITNESS
DOCUMENTS
24| COM.0.S.NO.6920/2019 [01.02.2021] SUMMONS
25 | COM.0.S.NO.8452/2019 [12.01.2021| SUMMONS
26 | COM.EX.NO.2762/2013 |05.01.2021| HEARING
27 | COM.EX.NO.2833/2017 [23.01.2021 NOTICE
28 | COM.EX.NO.2367/2018 |26.02.2021 NOTICE
29 | COM.EX.NO.2876/2018 |05.01.2021 NOTICE
30 COM.EX.NO.3033/2018 [06.01.2021 NOTICE
31| COM.EX.NO.3214/2018 (22.01.2021 NOTICE
32 [ COM.EX.NO.4211/2018 |27.01.2021| HEARING
33| COM.EX.NO.4218/2018 [20.01.2021 NOTICE
34| COM.EX.NO.4408/2018 |06.01.2021| HEARING
35| COM.EX.NO.712/2019 |21.01.2021 NOTICE

Page 1




Sheet2

36 | COM.EX.NO.1051/2019 [08.01.2021]  NOTICE
37| COM.EX.NO.1740/2019 [08.01.2021] HEARING
38 | COM.EX.NO.2198/2019 [01.01.2021| HEARING
39 | COM.EX.NO.2320/2019 |05.01.2021]  NOTICE
40 | COM.EX.NO.2577/2019 |15.01.2021|  NOTICE
41| COM.EX.NO.2639/2019 [07.01.2021]  NOTICE
42| COM.EX.NO.2571/2019 [08.01.2021]  NOTICE
43| COM.EX.NO.2630/2019 [07.01.2021]  NOTICE
44| COM.EX.NO.2840/2019 |07.01.2021|  NOTICE
45| COM.EX.NO.3005/2019 [19.01.2021|  NOTICE
46 | COM.EX.NO.3006/2019 [19.01.2021|  NOTICE
47| COM.EX.NO.3164/2019 [11.01.2021|  NOTICE
48| COM.EX.NO.3649/2019 [28.02.2021|  NOTICE
49| COM.EX.NO.3737/2019 [02.01.2021|  NOTICE
50 | COM.EX.NO.3738/2019 [13.01.2021|  NOTICE
51| COM.EX.NO.3739/2019 [07.01.2021]  NOTICE
52| COM.EX.NO.3740/2019 [06.01.2021|  NOTICE
53| COM.EX.NO.3971/2019 [05.01.2021]  NOTICE
54| COM.EX.NO.3975/2019 [08.01.2021|  NOTICE
55| COM.EX.NO.4337/2019 [02.01.2021]  NOTICE
56 | COM.EX.NO.4338/2019 [07.01.2021  NOTICE
57 | COM.EX.NO.4340/2019 [02.01.2021|  NOTICE
58 | COM.EX.NO.4537/2018 [15.01.2021]  NOTICE
59 | COM.0.S.NO.3791/2019

60

COM.EX.NO.3161/2018
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CCH-83

ADDITIONAL LIST OF COMMERCIAL CASES IDENTIFIED FOR TRANSFER

3}5’. CASES B EXTDiﬁgmNG STAGE
1 COM.0.5.8498/2018 21.01.2021 SUMMONS
2 COM.EX.4059/2019 13.01.2021 NOTICE
3 COM.0.8.700/2019 21.01.2021 EVIDENCE
4 COM.EX.3634/2019 21.01.2021 EVIDENCE
5 COM.0.8.9076/2019 01.02.2021 SUMMONS
6 COM.0.8.7785/2019 01.02.2021 SUMMONS
7 COM.0.S.8921/2018 22.01.2021 HEARING
8 COM.EX.207/2019 02.02.2021 HEARING
COM.0.8.26645/2018 (TO CASE
o |BE TRANSFERRED TO CCH- | (o 0o o0o. MANAGEMENT
85 SINCE IT IS CONNECTED ' HEARING DURING
WITH COM.0.S.1661/2019) TRIAL
10 COM.A.S.163/2016 20.01.2021 SUMMONS
CASE
MANAGEMENT
11 COM.L.C.2/2019 TEREROUL | i T
TRIAL
12 COM.EX.208/2019 06.01.2021 HEARING
13 COM.EX.209/2019 06.01.2021 HEARING
14 COM.EX.210/2019 06.01.2021 HEARING
15 COM.A.A.362/2017 09.02.2021 HEARING
16 COM.EX.2044/2018 03.02.2021 HEARING
17 COM.EX.2027/2018 20.01.2021 SUMMONS
18 COM.A.S.91/2009 25.01.2021 HEARING
19 COM.0.S.7606/2019 21.01.2021 SUMMONS
20 COM.0.S.3164/2019 20.01.2021 SUMMONS
21 COM.0.S.466/2019 02.01.2021 HEARING
22 COM.0.S.4243/2019 10.02.2021 HEARING
23 COM.EX.3373/2019 10.02.2021 SUMMONS
24 COM.A.S.25/2017 21.01.2021 HEARING
25 COM.0.S.8136/2019 21.01.2021 SUMMONS
26 COM.EX.1834/2010 18.02.2021 NOTICE
27 COM.A.S.173/2018 20.01.2021 SUMMONS
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28 COM.0.8.7282/2018 02.01.2021 HEARING
29 COM.EX.2407/2018 25.01.2021 HEARING
30 COM.0.8.8931/2019 25.01.2021 SUMMONS
31 COM.0.8.8041/2015 21.01.2021 ARGUMENTS
32 COM.EX.3633/2019 21.01.2021 HEARING
33 COM.0.8.8133/2019 21.01.2021 SUMMONS
34 COM.EX.NO.4339/2018 21.01.2021 NOTICE
35 COM.EX.NO.3586/2019 13.01.2021 OBJECTION
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